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THE DEPUTY CHAIRMAN : Now, we 
will have reply by the Minister of Labour and 
after that, we will have the special mentions. 

DISCUSSION ON THE   WORKING OF 
THE MINISTRY   OF   LABOUR—contd. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): Madam, Deputy Chairperson, I 
am grateful to the House, particularly to the 
Hon. Members who participated in the debate 
on the working of the Labour Ministry. This 
has given an opportunity to highlight the 
problems of the working class in the country, 
both organised and unorganised, as well as the 
problems of unemployment which is the 
biggest problem facing the country today. The 
Hon. Members who have participated, have 
not only highlighted the various problems of 
the working class, they have made a number 
of constructive suggestions which, I am sure, 
will help in tackling the problems of the 
working class to a certain extent and will 
certainly lighten the burden of the Labour 
Ministry. 

Before I go to the specific issues that have 
been raised on. the floor of this House, I 
would like to record my deep appreciation for 
the co-operation of the working class, the co-
operation extended to the Ministry by the 
central trade-union organisations, in keeping 
the industrial relations, by and large, peaceful, 
in the last one year on so—in the last three 
years for that matter. 

I had been holding the charge of the Labour 
Ministry even earlier, in 1986 and 1987, and 
this is my second term. From the situation that 
obtained during 1986-87 when I first took 
over as Minister of Labour, and now, I can see 
a tremendous change in the attitude of the 
workine class and in the attitude of the central 
trade-unions organisations. Our workers today 
have become verv constructive. They realise 
that    productivity is  key to 

the success of our public enterprises as well as 
the private sector. Mr. Balanan-dan, Mr. 
Mathur and others have emphasised the point 
of productivity and I think today our working 
class do realise the importance of a new work 
culture, the importance of hard work and the 
importance of productivity and quality 
products. If we look at the scenario of 
industrial relations in the last 3 years, we find 
a very significant improvement During 1987-
88-89, if we look at the mandays lost due to 
strikes and lockouts, on an average, it was 
33.58 million man-days. The subsequent year 
of 1991-92 has shown average mandays lost 
due to strikes and lockouts as 27.26 million, 
which means that there has been an 
improvement by about 20 per cent. Here, of 
course, I agree with the hon. Member, Mr. 
Gurudas Das Gupta who very rightly pointed 
out that if we look at the mandays lost due to 
strikes and mandays lost due to lockouts, we 
find that the figure of mandays lost due to 
lockouts was much higher than the man-days 
lost due to strikes. It only shows how 
constructive and how responsible our workers 
Jiave become. 

Madam, during 1993, strike notices were 
given in 444 cases. Out of these 444 cases, 
with the intervention of the Central industrial 
disputes mechanism that we have—the office 
of the Chief Labour Commissioner—we have 
been able to avert strike in as many as 415 
cases. This is a tremendous achievement and I 
would like to take this occasion, this 
opportunity, to congratulate all those  who 
have put in their efforts and skill in averting 
the strike in these cases, with the intervention 
of the Chief Labour  Commissioner.  
{Interruptions) 

Madam, if you look at the comparative 
figures of the mandays lost in the Central and 
in the State sphere, and if you look at the 
figures in respect of the public sector and the 
private sector, we find that the performance of 
the Central sector has been very good. I do 
not want to go into the details, to save the 
time of the House. I would only say that from 
a level of 4.29 million mandays lost in the 
Central sector, in 1989, it came down to 0.77 
million mandays in 1992. I am just giving 
these figures to illustrate my 
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point of view as to how our workers have 
become very responsible. I would like to 
congratulate them on this occasion. 

A lot of questions have been raised about 
the performance of the public sector. I would 
like to deal with the public sector, or, for that 
matter, the organised sector, first. Mr. 
Gurudas Das Gupta said that there was 
anarchy in the public sector. Other Members 
also said that the Government was not doing 
anything except retrenchment. They said that 
the budgetary support had been stopped and 
that the public sector was in a debt trap. I do 
agree that the performance of the public 
sector is not very good. 

SHRI JAGESH DESAI (Maharashtra) : It 
is not bad also. 

SHRI P. A. SANGMA: It is not bad also. 

DR. BIPLAB DASGUPTA (West Bengal) 
: What do you mean when you say that it is 
good and, at the same time, say that it is not 
bad also? 

SHRI P. A. SANGMA : Well; out of the 
246 public sector enterprises in the country, 
the number of sick units is 98. Out of these 98 
units, the chronically sick units are 58 in 
number. That is why I say, it is bad, but not 
very bad. 

SHRI JAGESH DESAI: These were taken 
over from the private sector. 

SHRI P. A. SANGMA : If we look at the 
position today, since independence, we have 
invested Rs. one lakh crore in the public 
sector. Out of this, 85 per cent of our 
investment has given us good return. 
Therefore, we cannot say that the public 
sector is not performing badly. It is only in 
the case of 15 per cent investment that we 
have not been able to get a reasonable return. 

SHRI JAGESH DESAI: It is because these 
were taken over from the private sector. 

SHRI P. A. SANGMA: You are absolutely 

right. 

SHRI GURUDAS DAS GUPTA (West 
Bengal) : There is also the point that the 
profit of the public sector has increased in the 
recent period. 

SHRI P. A. SANGMA : Thanks to you ; 
thanks to all of you. 

DR. BIPLAB DASGUPTA : Did you tell 
the Finance Minister that the public sector is 
performing very well ? 

SHRI P. A. SANGMA : Well; I am 
confining my remarks, at the moment, to the 
public sector units which are doing well and 
the public sector units which are not doing 
well. As has been rightly pointed out by Mr. 
Jagesh Desai, most of the units which are not 
doing well, which have incurred losses, are 
those units which were sick and taken over by 
the Government 

SHRI JAGESH DESAI: Which were made 
sick. 

SHRI GURUDAS DAS GUPTA : Which 
were made sick by the private sector. 

SHRI P. A. SANGMA : I am cot a doctor. 
Therefore, I cannot diagnose very much at this 
stage. I am just telling you about the position 
as it obtains today. When I took over as the 
Minister of Labour, for the second time, I met 
the delegation of all the Central trade unions; 
not once, twice, but a number of times. There, 
they put forward their main demands before 
me. The most important demands that they 
have put before me were five or six. The most 
important problem that needed immediate 
solution was regarding the revision of the rates 
of DA formula which was hanging for many 
years, and no agreement could be reached on 
the new DA formula. That was No. 1, the 
most important problem that was brought 
before the Ministry of Labour. The second 
important problem that was brought before us 
was the ban that was imposed on the public 
sector undertakings for starting a new wage 
negotiation because, in most of the public 
sector enterprises the earlier agreement had 
expired and a new agreement was due and 
Government, for some reasons, was not giving 
them the go-ahead clearance. The No. 3 
problem was the pension scheme for industrial 
workers. No. 4 was removal of the ceiling on 
payment of gratuity under the Payment of 
Gratuity Act. No. 5 
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was removal of the ceiling on the payment of 
compensation under the Workmen's 
Compensation Act and to increase the amount 
of compensation for the workers. No. 6 was 
the removal of ceiling or enhancement of 
ceiling— some for enhancement and some for 
removal—on the payment of bonus. These 
were the six major problems that were 
presented unanimously by all the central trade 
union organizations. I would like to deal with 
each one of them. 

As far as DA was concerned, I convened 
two meetings. Mr. Balanandan was very much 
present on that day. But in the second meeting 
we could come to a certain understanding, and 
the formula was agreed unanimously, and 
from the level of Rs. 1.60 it was raised to Rs. 
2. That was the agreement. This new formula 
came into force with retrospective effect. I do 
not exactly remember the date but it is from 
1989 onwards. As a result of this agreement, 
as arrears for 1989, 1990 and 1991, a total 
amount of Rs. 443.29 crores were paid to the 
workers. The arrears of DA were to the tune 
of Rs. 443.29 crores. For current payment of 
1992-93, the expenditure was Rs. 712.13 
crores,. Therefore, as a result of the single 
decision in the tripartite meeting for revision 
of the rate of dear-ness allowance, enhancing 
it from Rs. 1.65 to Rs. 2 an amount of Rs. 
1,155.42 crores accrued to the working class. 
It is not a small amount. Rs. 1,155 crores ! 
Therefore, how can anybody in the country 
today say that this Government has done 
nothing for the working class or that we are 
completely neglecting them ? On the single 
decision of the revision of DA, the 
Government had to shell out Rs. 1155 crores. 
...(Interruptions) ... 

SHRI JIBON ROY (West Bengal) : The 
trade unions did not accept it because they 
wanted the slab rate of DA. It was kept 
pending. You agreed to it. What decision have 
you taken ? 

.  |The Vice Chairman (SHRIMATI  ... 
SUSHMA SWARAJ) in the Chair] 

SHRI P. A. SANGMA: For your 
informa'ion, Mr. Roy, West Bengal raised 

it from Rs. 1.65 p. to Rs. 1.75 p. The working 
class did not accept it. You imposed it on the 
working class. 

SHRI JIBON ROY : You agreed under 
your chairmanship that that slab rate of D.A. 
would be introduced. You decided it. 

SHRI P. A.  SANGMA :  When ? 

SHRI JIBON ROY : You have decided it.   
...   (Interruptions) 

SHRI P. A. SANGMA : Madam, I was not 
bringing in what happened in West Bengal.    
He provoked me to bring 
it in.  

I have given Rs. 2, whereas they had given 
only Rs. 1.75 p. ...  (Interruptions) 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) :   Please, Mr. Jibon 

SHRI JIBON ROY : I am talking about the 
decision aken about introduction of D.A. slab 
under your chairmanship. ... (Interruptions) 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) :  Let him continue. 

Mr. Minister, please continue. . . . 
(Interruptions) 

Please sit down. Mr. Roy, please sit down.    
Let him continue. 

Yes, Mr. Minister, you continue. 

SHRI P. A. SANGMA : Mr. Roy, you can 
start shouting. I will take rest. Don't worry. 

I come to the second demand of the 
workers.   . ..    (Interruptions) 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : Please, Mr. Jibon 
Roy.     Please   sit   down.    ...   (Interrup- 
te)  

SHRI JIBON ROY : The decision on 
slab rate of DA was taken in the meeting 
presided over by him. ... (Interrup 

tions) Is he going to implement that 
decision taken under his chairmanship or 
not?  

SHRI P. A. SANGMA : Madam, there 
were two decisions on that day. One was to 
increase the rate from Rs. 1.65 p. to Rs.  2, 
which has been implemented. 
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Number two, the agreement was that from 
1-1-92 the DA formula would be on the basis 
of a slab system. This was agreed to by the 
Government. Why this was delayed was we 
wanted all the Central trade union 
organisations to sit together and to give us a 
common formula on DA, a slab system. .. . 
(Interruptions) 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) :  Please. 

SHRI P. A. SANGMA : Please listen to 
me. I have listened to you very patiently. 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : Please, Mr. Roy. Nov/ 
you let him continue. Mr. Minister, you 
continue. 

SHRI P. A. SANGMA: I can also shout 
very loudly. I have also got equal powsr. 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) :  Please continue. 

SHRI P. A. SANGMA: You must listen to 
me. If you have to get any clarification, you 
can ask me later on. 

The slab system has been accepted by the 
Government. After some time the Central 
trade union organisations held a meeting 
among themselves. They have given us a 
common formula for the slab system. It is 
now under the consideration of the 
Government. I am going to convene a 
tripartite meeting on D.A. for finalising the 
slab system very soon. I say "very soon." It 
should not be more than ten days. So, even 
that will be implemented. This is what I am 
trying to say. 

The second most important demand of the 
workers was about wage negotiation, that the 
ban on wage negotiation should be removed 
and that new guidelines should be issued. I 
know that on this account many Central trade 
unions are not happy because the ban on 
negotiation was lifted, but the Government 
made a departure in issuing the guidelines for 
wage negotiations. Normally, the 
Government's instructions were that you 
could go on negotiating, but that your 
increase should not be beyond 10 per cent. 
These are the general guidelines issued.   Our 
friends, 

the trade union leaders, very rightly from their 
own angle, used to tell the management, "Ten 
per cent has been given by the Government. 
What are you going to give us ?" Therefore, 
ultimately, the wage revision always used to 
exceed the normal limit of 10 per cent laid 
down in the guidelines. Therefore, in this 
particular year the Government simply gave 
guidelines to the management, "You have the 
freedom to negotiate and to reach any 
agreement to increase any amount, keeping in 
view your paying capacity. If you are able to 
pay more, pay more. If you are not able to pay 
more, don't pay more. It is for you." These 
guidelines were issued  ...   {Interruptions) 

I know that many Central public sector 
enterprises are having a problem in coming to 
a final settlement on wage revision, but it is 
not a fact again that nothing is moving, that 
wage negotiation has stopped and that the 
workers have not got any relief. This again is 
not the correct position.  .. .   (Interruptions) 

I am not yielding. I have tried to collect 
some information. I am not able to furnish the 
entire information to the House. But at 
random, I have collected some information. 
As a result of the lifting of ban on wage 
negotiations and after commencement of the 
new wage negotiations by various unions with 
their managements, an agreement has been 
signed finally for an interim relief in cement 
industry, in banks, Indian Airlines, Air India, 
Cochin Port Trust, Oil India Ltd., Grindlays 
Bank, International Airports Authority of 
India, Barauni Refinery, ONGC, Ports and 
Docks, Railways, P&T, Defence, CPWD, 
Courts. A final settlement has been made. An 
interim relief has been agreed upon by the 
trade union leaders and the managements. As 
a result of this agreement, there will be an 
annual liability of Rs. 1,900 crores to the 
management. I am saying this only to impress 
upon the House, to impress upon the hon. 
Members that the Government is trying its 
best to see that some benefit accrues to our 
working class. 

What was the third demand of the workers? 
It was the pension scheme. We have finalised 
a pension scheme. A Bill was introduced on 
the floor of this House. 
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This House had decided that before the Bill 
was taken up for consideration, the Minister 
should have a meeting with all the political 
parties. Accordingly, we had convened the 
meeting with all the political parties. The 
political parties in that meeting decided that 
the Labour Minister must consult the Central 
Trade Union Organisations. Therefore, we 
have convened a meeting with the Central 
trade union organisations as per the directive 
of the political parties. Ultimately, we have 
come to an understanding. The matter needs a 
little bit of modification. I have had brief 
meetings with the Finance Minister and his 
Ministry. I am sure that this matter would also 
be resolved very soon in the light of the 
decision taken in the meeting with the Central 
trade union organisations. I think, then, the 
House would be in a position to discuss and 
take the Bill into consideration. I am not sure 
whether we can bring forward the Bill within 
this session. If it is not brought forward within 
this session, it would be brought forward in the 
next session. 

The fourth demand of the workers was 
removal of the ceiling on the payment of 
gratuity. I have accepted the demand of the 
workers. I have gone to the Cabinet. The 
Cabinet has approved it. I will be coming to 
the Parliament for amendment of the Payment 
of Gratuity Act and removing the ceiling. I feel 
that every worker is entitled to payment of 
gratuity. Similarly, the Workmen's 
Compensation Act also. The demand was to 
remove the ceiling. We have agreed. The 
Cabinet has agreed. We have agreed to double 
the compensation. Not only that; we have 
brought in many more categories of workmen 
under the purview of the Workmen's 
Compensation Act, particularly, the working 
journalists, cameramen. They are also exposed 
to a lot of hazards, to a lot of problems when 
they go to cover a political party meeting or 
any other meeting or a communal riot. They 
are subjected to a lot of harassment. We 
thought that cameramen and working 
journalists must also be compensated while 
they are on duty, if they are injured or if they 
are killed. Therefore, journalists, 
photographers', cameramen have also been 
brought under the purview of the    Workmen's   
Compensation    Act.    I 

hope to come to the Parliament very soon for 
amendment of the Act also because it has 
been cleared by the Cabinet. 

SHRI PARVAT KUMAR SAMANTA-
RAY (Orissa) : I have a point for clarification. 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : Are you yielding, Mr. 
Minister ? 

SHRI SATYA PRAKASH MALA-VIYA  
(Uttar Pradesh) :  He has already 
yielded. 

SHRI PARVAT KUMAR SAMANTA- 
RAY : The hon. Minister has said that the 
Workmen's Compensation Act will be 
amended. Will it-now cover migrant labour 
who might become casualties or injured in the 
course of their work in other States so that 
they can file a case for compensation with the 
State Compensation Commissioners ? 

SHRI P. A. SANGMA: The Act will now 
cover not only migrant workers working in 
other States but also Indian workers working 
abroad with Indian companies. If they are 
working with a foreign company, the law of 
that land will apply. But, for example, if an 
Indian project exporter is constructing a road 
or a power-house abroad and he takes in 
Indian workers, the migrant workers abroad 
working under the Indian employer will also 
now be covered under the Workmen's 
Compensation Act. Therefore, it is a very 
comprehensive amendment that we are 
bringing in and quite a number of our 
workmen will be benefited by it. 

Therefore, Madam, out of the six major 
demands of the trade unions, five have already 
been agreed to.   One remains. 

SHRI E. BALANANDAN (Kerala) : That 
one is a big one. 

SHRI P. A. SANGMA: Yes. It may be a big 
one. I do not deny that. What remains is the 
enhancement of the ceiling or the removal of 
the ceiling for the purpose of payment of 
bonus. From my side, I have exercised and 
brought out some proposals. I have discussed 
it with various trade union organisations. A 
Cabinet paper has been prepared. We have 
consulted all our sister organisations 
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and Ministries. And, the matter is now before 
the Cabinet. J may not be able to say what 
decision the Cabinet will take. But from our 
side, we are moving. And, I can assure you 
that I have, certainly, put all the efforts under 
my command to see that the Cabinet 
approves our proposals. So, only one major 
demand remains to be resolved. Otherwise, 
most of the demands of the working class 
have been resolved. 

The other aspects of public sector are long 
things and I really do not know whether we 
should go into all these. There has been a lot 
of fear in the mind of the working class as to 
what will happen to the working class as a 
result of the New Economic Policy. The Gov-
ernment appointed a special tripartite 
committee to go into the effects of the New 
Economic Policy on labour. This committee 
was constituted under my chairmanship 
where the employers and the Central trade 
union organisations are represented. Madam, 
since 1991, I had as many as six meetings of 
the special tripartite committee. The special 
tripartite committee constituted sub-
committees; a sub-committee for the 
engineering industry, another for the 
pharmaceutical and chemical industry, 
another sub-committee for the jute industry 
and one each for cotton textiles, electricity 
boards and road transport corporations. 

SHRI E. BALANANDAN : The sub-
committee for electricity boards is not 
functioning. 

SHRI P. A. SANGMA : Well, I must 
confess that I had been able to have only one 
meeting each of the sub-committees for 
electricity and road transport. But, in the other 
areas, whether it is jute, cotton textiles, 
engineering or chemicals, we had been able to 
meet on a number of occasions and we have 
been discussing the problems with trade 
union leaders. One of the hon. Members 
yesterday mentioned that the Government 
was not taking trade unions into confidence. 
It is not so. I must respectfully submit that it 
is not so. The number of meetings that I am 
taking and the Ministry of Labour is taking, if 
I have to elaborate them, it is going to be a 
very, very long list. Mr. Balanandan knows 
about it very well.   He has been attending 
those meet- 

ings and has been giving very constructive 
suggestions in those meetings. Mr. Guru-das 
Das Gupta knows it very well. Mr Gurudas 
Das Gupta was associated with a Sub-
Committee on the National Textiles 
Corporation and that Sub-Committee and our 
Committee met as many as fourteen times and 
after these meetings, we have been able to 
come to a unanimous agreement which is 
quite unique, I must say, which again 
demonstrates the desire of the working class 
not only to (revive but to revitalise the public 
sector enterprises, to profess their faith in the 
public sector concept. I must congratulate. I 
must thank all the Hon. Members. There were 
four Members of Parliament in that Sub-
Committee and all of them have contributed 
their best. In fact, you know, the fourteen 
meetings were just official meetings. But 
unofficially, I do not know how many 
meetings I had— individually and in groups. 
But I am happy that we have been able to 
reach a unanimous agreement that in the 
National Textiles Corporation, there would be 
no closure of any unit, there would be no 
privatisation of any unit and the revival 
package would be at the cost of ... 
(Interruptions') 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh) : There will be no re-
trenchment also. 

SHRI P. A. SANGMA: Yes, there would 
be no retrenchment and the revival would be 
done ... (Interruptions). Mr. Gurudas Das 
Gupta, it is better not to go into what we 
agreed privately and what we agreed in 
public. That will be a very long chapter. I am 
very grateful to you because you have played 
a very important role in reaching this 
decision. (Interruptions) 

SHRI JIBON ROY (West Bengal) : There 
is no doubt that you are trying your best. 
Nobody is blaming you as a Minister. But 
there is a general complaint in the trade union 
circle that whatever is being decided in the 
Special Tripartite Committee, is not being 
implemented. I would suggest that minutes of 
all meetings of the Special Tripartite 
Commitee and some important decision taken 
in the Special Tripartite Committee be 
circulated    amongst the    Members of 
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the House and some time could be fixed so 
that the matter could be discussed as! to how 
far it could be implemented. 

SHRI P. A. SANGMA : I will be very 
happy to know about a place where there is no 
complaint. I don't find any individual who 
does not have any complaint against him. In 
your family, you have complaints from your 
children. It is a part of life. Complaints will be 
there and I am not worried about the com-
plaints. But you must appreciate the efforts 
that we are making. 

SHRI V. NARAYANASAMY (Pondi-
cherry) : Mr. Minister, our complaint is that 
there are no results forthcoming. There is no 
doubt that you are making efforts. Every 
Member in this House said that you are taking 
keen interest in various fields of labour. But 
the complaint by the hon. Members is that 
there is no co-operation from the States, there 
is no effective monitoring mechanism to 
ensure proper implementation. What are you 
going to do for this ? We are not here to hear 
your sermons. 

SHRI P. A. SANGMA : Sermons are given 
by both. MPs are very fond of giving sermons 
to the Ministers1 and the Ministers reciprocate 
by giving sermons to them. It is a 
Parliamentary practice. A similar agreement 
has been signed in the case of IDPL for its 
modernisation and revitalisation. Here again, I 
must be grateful to the workers and the trade 
unions where they have demonstrated to what 
extent they can sacrifice in order to revive the 
organisation to which they belong. An 
agreement has been signed with as many as 40 
unions in the IDPL where they have said that 
for the next four years there shall be no wage 
revision, that for the next for years all the 
allowances—whether it is the conveyance 
allowance, whether it is the LTC, or whether it 
is the festival allowance— will be forgone. 
The workers will not take these allowances. 
The workers have said that they are ready to 
work overtime without any payment. This1 
shows the extent to which our workers have 
gone to see that the public sector not only 
survives  but also   prospers.    There- 

fore, with this attitude of the workers, I am 
sure and I am quite confident that the public 
sector can be revived. What is required is a 
common effort by all of us. I think, everyone 
of us should positively contribute. A mere 
criticism or condemnation of the management 
or the workers is not going to help us. I think 
everyone of us, if we are determined, can 
show results. Mr. Narayanasamy has said, "No 
results are coming". You know, results can be 
visible. And there are invisible results also. 
When I say, Rs. 1,155 crores have been paid 
as arrears and the current dues to the workers, 
one can say it is not a result. One can still say 
that. When I say, as a result of the new wage 
negotiations, Rs. 1,900 crores per annum are 
going to be paid to the workers, one can still 
say it is not a result, but I have no argument 
over that. The results can be seen and cannot 
be seen. There are invisible results, and results 
cannot be seen immediately. The results of the 
action that we take today may come after one 
year, it may come after two yeais, it may take 
even more time. It can even take one decade. 

Another point was raised yesterday 
regarding the functioning of the BIFR. BIFR 
is an organisation which ultimately gives the 
seal of death, and if the Government wants to 
expedite the process of closure of the units, 
then the route is very far. I most respectfully 
submit that it is not so. The number of units 
registered with BIFR as on 31 March, 1994 is 
1,488 ; the number of public sector units, both 
Central and State, is 111 ; cases finally 
disposed of are 1,060, out of which there are 
four Central public sector enterprises and 22 
State public sector enterprises; cases of 
revival scheme, sanctioned and approved, 
both public sector and private sector, are 448. 

SHRI GURUDAS DAS GUPTA : How 
many are for the public sector? 

SHRI P. A. SANGMA : One each. Only 
two so far. 

SHRI GURUDAS DAS GUPTA : It 
means, for the public sector BIFR is 
particularly worse. Out of 111, they have till 
now approved revival scheme for two. 



SHRI P. A. SANOMA:    That is also 
not bad ... {Interruptions) ... And this top, had 
it not been for the efforts of the Tripartite 
Committee, had it not been for the efforts of 
the trade union leaders, would not have 
happened. 

SHRI GURUDAS DAS GUPTA: I have 
only a word of compliment for the Tripartite 
Committee but the point is, BIFR is acting 
only in haste to close down the public sector 
units. That is palpable from the statistics. 

SHRI P. A. SANGMA : No] it is^not 
correct, Madam.    I refute this charge. 

SHRI DIPANKAR MUKHERJEE (West 
Bengal) : Against two revivals, there are four 
cases of winding up! 

SHRI P. A. SANGMA: I think I have 
disposed of most of the points. Well, I think, 
it is almost time for lunch and everybody is 
feeling hungry. Now, I come to the 
unorganised sector which is very important. 
Madam, 90 per cent of our workforce is in the 
unorganised sector. A question was put, 
"What has happened to the recommendations 
of the National Commission on Rural Labour 
?" Madam, last year, this House had discussed 
specifically the recommendations of the 
National Commission on Rural Labour. At 
that time I informed this august House of the 
action taken by the appropriate authorities like 
the Central Government, the State 
Governments and UTs. I don't want to repeat 
that. I promised on the floor of the House that 
very soon the action taken report on the 
recommendations of the National 
Commission on Rural Labour will be placed 
on the Table of the House by the Government, 
which the government has already done. I 
don't want to go into the details. 

 

SHRI P. A. SANGMA: Madam, I forgot to 
give one piece of vital information on the 
public sector. I don't want that this particular 
point should go unanswered. Many hon. 
Members mentioned that the Government has 
stopped the budgetary support to the public 
sector. It is not true. In 1993-94, the budget 
estimate for the Central public enterprises was 
Rs. 6,540.18 crores and the revised budget 
estimate was Rs. 7,450.78 crores. Therefore, 
there was an increase of about Rs. 1,000 
crores. As far as the budget estimate of 1994-
95 is concerned, this year Rs. 7,200.92 crores 
have been earmarked.   (Interruptions). 

SHRI GURUDAS DAS GUPTA : Madam, 
there are a number of vital public sector 
undertakings and many of them belongs to 
West Bengal. I can name these undertakings. 
These are the National Jute Manufacturing 
Corporation, the National Textiles 
Corporation, etc. The allocation made to these 
undertakings it only nominal and is far less 
than what was allocated last year. Mr. 
Minister, there are many instances where the 
normal flow of money to the public sector 
undertakings has been discontinued while 
these cases are being reviewed by the BIFR. 

SHRI JIBON ROY: Madam, in the budget 
allocations 70 per cent of the allocation is for 
the V. R. S. not for the Plan. 

SHRI P. A. SANGMA : I know very well 
that the biggest problem is in West Bengal.    
I am aware of that. 

SHRI GURUDAS DAS GUPTA : That is 
the point. West Bengal needs a fair deal. 

SHRI P. A. SANGMA : It will be very 
good if the hon. Member finds out why it is 
so. Hon. Member also knows that I had given 
them the maximum time to look    into   the   
problem faced by the 
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public enterprises  located  in West Bengal. 
Hon.     Member  is   also  aware  that  he  is 
one person  whom    I have  been trusting so 
much and I requested him to help me in 
sorting out  many    problems.    I think our 
understanding  is  perfect.    Yesterday, the 
hon.  Member was  talking about the legal  
action  taken     against the defaulters of 
Provident    Fund.    I must be grateful to him.    
He has done a lot of good work on that.    He 
not only went to the Bengal to  find    out the    
facts, but he  has also been  meeting  the    
Chief    Ministers,  the Revenue Ministers and 
the Labour Ministers of all    the    major    
States    in    our country.    He  has   been  the  
Chairman  of the   Sub-Committee of the   
Parliamentary Consultative   Committee   
attached   to the Labour     Ministry.    The     
Sub-Committee has done excellent work.    I 
only want to put on record my sincere thanks. 
Yesterday, the hon. Member said that the 
Laboui Ministry should  support the efforts 
made by    the    Government    of    West 
Bengal. There is no question of not supporting 
it. It  is a question of  taking action  jointly, not 
only with the West Bengal  Government, but 
with all the State Governments. I am very 
happy that this trend of partnership in trying to 
solve the common problems of the country is 
quite visible.     I do  not want to go  into any 
controversy. Let the credit be taken by all the    
State Governments.    We    are     ready    to    
cooperate.    But what is important    is    the 
State Government.    Only when things are 
done jointly and unitedly, results can  be 
achieved.    We have seen this  happen  in the 
case of Provident Fund   recovery in West 
Bengal.    I was talking    about    the 
unorganised labour.    I will be very brief. 
Almost ninety per cent of our workforce is in 
the unorganised sector.   Out of this, 
agricultural labourers constitute the largest 
number.    The    National    Commission on 
Rural   Labour has  estimated  the number of 
agricultural labourers to be 110 million. It is 
this category of workers who have been toiling 
and it is    because of  them that today India    
is    proud    of    having achieved  self-
sufficiency  in  food   production.    I think we 
neglected them for long. I have been    
pleading    with    the    trade union 
organisations.    I have been   asking them to 
go out and try to organise the unorganised 
sector ... {Interruptions)  ... 

Let us not    confine    ourselves to the  10 per 
cent of the workforce which is comparatively 
in a better    position today.    I am happy that 
the trade union organisations have taken up 
this job.    We    have had a lot of discussions 
on the floor of this    House.    Again I must 
refer to my earlier tenure as the Labour 
Minister. We had discussed this matter in the 
Consultative Committee  and we had 
appointed a Sub-Committee   under   the   
Chairmanship of Mr. Gurudas Das Gupta.   He 
travelled around the country and came out 
with a report    recommending    that there 
should be  a central legislation    for    
agricultural labourers.    I accepted     that    
proposition both    inside    and     outside    the    
House. Whenever, I had an occasion to speak 
on this issue, I have said, "Yes, I personally, 
feel  and very    strongly, that there must be   a   
central legislation for    agricultural workers".    
But our country being federal in structure, in 
spite of our desire to go fast, sometimes this is 
not possible.    We have to take the State 
Governments into confidence.    I had 
convened a meeting of the  Labour   Ministers 
specifically to  discuss this.    The draft Bill 
was circulated to all the   State    
Governments.    I gave them a time   limit   
and    asked them to reply within that time 
limit.    I said, "If 'w don't respond, I will take 
it that you have  no    comments to make and I 
will go    ahead".   Unfortunately,    the   
replies did not come in time  and    when I was 
going ahead with it, the    views    of    the 
State Governments started pouring in.    I think    
all    the    State Governments must have given 
their views by this time. The State 
Governments   have   expressed   their 
reservations Saying that since the proposed 
legislation    would    emphasise the welfare 
aspect of the agricultural workers in the form    
of   education,    health    care   and housine. it 
would be difficult for them to implement it if 
they would be required to bear the additional 
.financial burden. And they have made it very    
clear   that the Central    Government can go 
ahead with the  Bill  provided there  are no 
financial implications on their part.    
Therefore, a way had to be found    and    we 
decided that there should be no  financial 
burden on  the  State  Governments  and that 
this Bill would provide for the constitution of 
a welfare fund, of its own, collected by way 
of. may be, a cess on the land holdings.   It is 
not final; we are still explor- 
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ing it. But we are, more or less, at the final 
stage. We were at the final stage earlier also, 
but now that the State Governments' opinions 
have come, I have to take them into 
consideration. But it will be finalised very 
soon and I can assure you once again that  ...   
(Interruptions) 

SHRI GURUDAS DAS GUPTA: Can we 
expect that a Bill, to this effect, will be 
introduced in the next Session of Parliament 
? 

SHRI P. A. SANGMA :  I hope so. 

SHRI E. BALANANDAN : I would like to 
put one small question. I agree that the 
welfare of the agricultural workers has to be 
taken care of. But, at the same time, 
provision of minimum wages for the 
agricultural workers also assumes 
importance. Whatever be the legislations that 
we have, somehow the workers are not 
getting the benefit. So, a Central legislation 
has become necessary in this regard because 
the State Governments are not able to do 
anything. Therefore, will the Minister give an 
assurance that the wage aspect vis-a-vis the 
welfare measures will be taken care of? 

SHRI P. A. SANGMA : I think the hon. 
Member is very right. We have Central 
legislation that emphasises wages and that is 
the Minimum Wages Act. But the 
implementation of it is the duty of    the    
State    Governments    concerned. 

Now, in the Labour Ministers' Conference, 
we accepted the recommendation of the 
National Commission on Labour that the 
minimum wage should not be below Rs. 20; 
that is, the minimum wage should be Rs. 20. 
This was accepted in the meeting. But the fact 
remains that there are some States which have 
still not implemented that decision. They say, 
"No, no, we are not a party to that decision". I 
do understand the problems faced by the State 
Governments. They have their own problems 
and it is a fact. Yesterday, one of the hon. 
Members asked, "Why we should not have a 
National Wage Policy ?" This matter has been 
discussed in this country for, I do not know, 
how many decades ; it may be at least over 
two decades, if not more. The first National 
Commission on Labour, as far back   as    
1969,   recommended a 

National Wage Policy. It decided that there 
should be a uniform national minimum wage. 
This was discussed in the 31st Session of the 
Labour Ministers' Conference in 1980, 32nd 
meeting of the Labour Ministers' Conference 
in 1981, 28th meeting of the Indian Labour 
Conference in 1981 and 38th meeting of the 
Labour Ministers' Conference in 1987. After 
discussions in all these forums, we came to 
the conclusion that we should try to have a 
uniform regional im'nimnm wage instead of 
going in for a national minimum wage. We 
constituted a Regional Advisory Board and I 
myself had meetings with the Ministers of all 
the regions. Now, what happens is that 
wherever the minimum wage is less, people 
make more investment in those areas and 
more and more industries are set up whereas, 
in areas where the minimum wage is high, 
there is a lot of migration of labour force 
from the neighbouring States. This is 
happening in the cashew industry, between 
the Governments of Karnataka and Andhra 
Pradesh and the Government of Kerala. It is 
not a very simple thing. We have gone very 
deep into the matter. We are now trying to 
have a second round of meeting with the State 
Labour Ministers at the regional level. I think 
we have fixed a date for this meeting. I don't 
remember the dates. We have fixed meetings 
for all the regions. I hope to discuss this 
matter again. There will be a Bill to regulate 
not only the conditions of service of the 
agricultural labour but also to provide a 
welfare fund for them. 

Then comes the question of construction 
workers. I have made a promise in this House 
that there will be a Bill for construction 
workers also. Shrimati Jayanthi put forward 
the problems of women workers in this 
country very effectively yesterday. As we 
know, 87% of the women workers are in 
agriculture sector and construction sector. 
Therefore, once these two Bills on agricultural 
workers and construction workers come, the 
problems of women workers both in 
agriculture and construction will be taken care 
of to some extent. 

SHRI     E.     BALANANDAN:   About 
beedi workers. 

SHRI V. NARAYANASAMY : About the 
workers in the match box industry.. 
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SHRI P. A. SANGMA: They are also 
important. I will touch on child labour also. 
Beedi industry is an important industry. I am 
very happy to say that besides many things, 
we have been trying to emphasise on giving 
priority to the housing scheme for beedi 
workers. 

SHRI E. BALANANDAN : One second, 
Mr. Minister. 

SHRI P. A. SANGMA: Yes. 

SHRI E. BALANANDAN : I am sorry to 
disturb you. On the question of beedi workers, 
I would suggest one thing. We have the 
Kerala experience — I don't want you to copy 
it — in which 45,000 beedi workers are 
working as a co-operative society. They are 
getting all the benefits which the industrial 
workers are getting in this country. In India, in 
each State, there are about 7-8 lakh beedi 
workers. You are aware of this. Therefore, if 
you, from your end, take some initiative to 
encourage industrial co-operative societies in 
this country, it will give a big relief to this 
section of the poor workers. 

SHRI    P.    A.    SANGMA:    We    are 
encouraging the co-operative societies 
because we found that such societies are 
working successfully in Kerala. We have a 
scheme under which we grant Rs. 75,000 for 
the construction of a working shed-cum-
godown. We are giving this grant only to 
encourage our workers to form co-operative 
societies on their own. I think they need to be 
educated more. 

In the case of housing, we have recently 
Increased the subsidy component for the 
weaker sections of the society to build houses 
from Rs. 5,800 to Rs. 9,000. It is quite a 
substantial increase. We have increased the 
subsidy for those who want to build their own 
houses from Rs. 1,000 to Rs. 3,000. Earlier, 
the interest-free loan component was Rs. 
6,000. We have now increased it to Rs. 
10,000. I must say that this activity is doing 
very well, particularly in Andhra Pradesh and, 
to tome extent, in Kamataka. Under this 
scheme, during the year 1991-92, we have 
constructed 31,000 housing units. In 1994-95, 
we provided funds for construction of 8,300 
additional housing units. Therefore, by the end 
of this year, we will be having about 40,000 
housing units 

for the beedi workers. This figure includes a 
small number of housing units meant for 
mining workers. I have visited those housing 
complexes in Andhra Pradesh and Kamataka. 
I think they are not bad. In this the State 
Governments should take more responsibility. 
We are planning to have a seminar comprising 
all the Labour Secretaries in Hyderabad. We 
want to show to all the Labour Secretaries 
how the Andhra Pradesh Government has 
been able to construct so many housing units 
for beedi workers. Let us hope that other State 
Governments will learn from this. 

SHRI JAGESH DESAI: What is the 
response of the Maharashtra Government 7 

SHRI P. A. SANGMA : There is no 
response from the Maharashtra Government. 
That is why we are going to have a special 
seminar in Hyderabad in the next month. We 
are planning it. As far as scholarships and 
other things are concerned, we are trying to 
step up this. In 1992-93, we spent Rs. 93 
lakhs on scholarships to the children of the 
beedi workers. In 1993-94, we have spent Rs. 
2.40 crores which is a jump. Similarly we will 
be spending this year. 1 am informed that one 
daughter of a beedi worker whom we have 
helped stood 8th in the last Higher Secondary 
Examination of the State Board. There are a 
number of engineers and doctors already 
produced. I have asked the Department to 
make a survey as to how many engineers and 
how many doctors have come up as a result of 
the efforts that we have made. 

SHRI JIBON ROY : What about ratification 
of the ILO Convention, the right to collective 
bargaining 7 

SHRI P. A. SANGMA: About the 
ratification of the ILO Convention, we are not 
that bad as compared to many countries ... 
(Interruptions) You listen to me. You do not 
want to listen. If you are a labour leader, you 
must have the patience. Patience is very 
important. Otherwise, you would not get 
satisfaction yourself. 

This year is the 75th year of the ILO. So, 
we. are celebrating the Diamond Jubilee of 
the TXO.   One of the decisions 
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that we have taken is that as a part of 
the celebration of the 75th year of ILO, 
we will review the whole question of 
ratifying the ILO Convention. And as a 
part of this, we will review as many 
Conventions as possible. That is one of 
the decisions. And I will keep your 
suggestion in mind before we take a final 
decision.  

 

SHRI GURUDAS DAS GUPTA: We can 
sit a little late and finish this. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): This is what I am 
aying.  Ten to fifteen minutes? 

SHRI  P.A. SANGMA:   Yes. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Should I have the 
sense of the House to extend the time of the 
House by IS minutes? 

SOME HON. MEMBERS:  Yes. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Okay. Now you 
continue. 

SHRI P.A. SANGMA : The point rais 
ed by the hon. Member is very correct. 
Identification of beedi workers is a big 
problem. And because of the contract 
system, because of the middlemen, esta 
blishing a relationship between the 
employer and the employee becomes very 
difficult. Therefore, till today, we have 
been able to issue identity cards to 50 
per cent of the beedi workers. But our 
efiort is there. We have decentralised the 
power. We have given the power even 
to medical doctors to identify. The 
effort is on. And a lot of schemes are 
available for beedi workers, including the 
group insurance scheme where 12 lakhs 
have already been covered. So, we are 
trying our best to help the beedi workers. 
Coming to child labour ..........  

 
 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Before you answer his 
question, I would like to ask you how much 
time you are going to take because I have to 
adjourn the House for lunch I have to take the 
sense of the House to extend the time of the 
House. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): He says the doctors 
are employed by the Health Department and 
they are paid by the Labour Department. 
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SHRI P. A. SANGMA: I will quickly finish 
because the time is very very short.   I will 
come to child labour. 

 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): He is not replying. 

SHRI P.A. SANGMA : I will give you all 
the information on beedi workers. You come 
to my office. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : You go to his office, 
have a cup of tea and have information also. 

SHRI P.A. SANGMA : We have 17 million 
child labour in our country. It is a big issue, an 
international issue, including what happened 
in GATT, Uruguay Sound and Marrakesh 
where social clause is involved. I think this is 
a matter which I cannot dwell upon in a few 
minutes because it is a very important issue. I 
only submit that out of 17 million, 36 per cent 
of the child labour is engaged in cultivation, 
42 per cent is working as agricultural labour, 
and in allied agricultural activity like fisheries, 
plantation etc., we have another 8.25 per cent 
of child labour. Therefore, 87 per cent of child 
labour are in the unorganised sector. What is 
causing us concern is the children working in 
the manufacturing sector. That constitutes 
6.08 per cent. This is what needs to be tackled 
and this is what we are trying to tackle. A lot 
of steps are being taken. The Central Advisory 
Board on Child Labour has decided that we 
should not tackle this problem at one time but 
should go step by step in a very scientific 
manner and involve the State Governments 
and NGOs We had a meeting with the NGOs. 
We had a meeting with the employers of the 
child labour and we are trying to solve this 
problem. Today we have got a number of 
projects to tackle this problem, like the IPECL 
and CLASP programmes of the ILO, and the 
Central Government itself is having a lot of 
projects. In the 8th Five-Year Plan, we have 
allocated Rs. 15 crores to tackle this problem. 
So, we are at it. 

A question was raised about the bonded 
labour. We had a meeting on bonded labour.... 

 

SHRI P. A. SANGMA: Yes, we have this 
carpet industry in Jammu and Kashmir. I 
visited those areas. We have a lot of projects. 
But it will take time before we are able to 
tackle it fully. You know our carpet industry 
is very important and it is a very important 
issue now in view of some threats from the 
developed countries on restrictions which they 
want to impose as non-tariff barriers. I think 
the other day the Commerce Minister has 
given a lot of clarifications on this matter. It is 
one area where the problem of child labour is 
relevant. Then you have this match and fire 
woiks factory at Sivakasi, glass and bangles 
industry in Ferozabad, gem-polishing industry 
in Jaipur. We have lost of projects in these 
areas and I think I will furnish information on 
what we are doing so far. 

As far as the bonded labour is concerned, 
we have some problem. I do not talk about the 
State Governments and all that because the 
latest ruling of the hon. Supreme Court has 
expanded the definition of bonded labour in 
such a manner that we really do not know how 
to proceed about that. I am very frank about 
that. The Supreme Court has ruled that 
whoever is paid below the minimum wage is a 
bonded labour. The Bonded Labour (Aboli-
tion) Act contemplates that a person or a child 
is bonded if he is working because of 
bondage, because he is indebted to somebody. 
That is the criterion. The Supreme Court has 
gone beyond that scope. Madam, we have had 
a meeting with the Secretaries of Labour of 
the State Governments where we have decided 
to appoint a small Committee headed by the 
Additional Chief Secretary of Gujarat, with 
five other Secretaries, to go into the Supreme 
Court ruling and study the real definition of 
bonded labour. I hope the report would be 
available within a month.   I hone so. 
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Madam, these are the points which have been 
raised. Once again, 1 express my thanks to all 
the hon. Members... (Interruptions). . . 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ)  Mr. Narayanasamy. 

SHRI GURUDAS DAS GUPTA : Madam, 
just one point. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : I have, indentified Mr.  
Narayanasamy. I will call you later. 

SHRI V. NARAYANASAMY : Madam, 
hon. Members have raised the question about 
the working journalists. The hon. Minister 
heard us patiently yesterday. The point is, the 
hon. Minister gave an assurance that within one 
month, the Wage Board would be constituted 
for the journalists. This issue has been hanging 
fire for the last two years. I do not know 
whether he is under any pressure from the 
newspaper  magnates. 

SHRI JAGESH DESAI : Newspaper barons. 

SHRI V. NARAYANASAMY: I do not 
know whether he is under any pressure from the 
newspaper barons who are trying to block it. As 
you know, at the time of the Budget, the 
journalists went on strike and that created a 
problem. As Mr. Jibon Roy said, the Minister 
gives an assurance, but it is not implemented. 
This is one example of it. One month has gone 
by. Even now, the Minister is not replying. 
Therefore, T would like to know : When is the 
Wage Board going to he constituted ? This is 
one thing. Secondly,.... 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : You have put the 
question. 

SHRI V. NARAYANASAMY : It is in 
continuation of it. Another point is, at the time of 
constitution of the Waee Board, my feeling is 
that the important organisation of the journalists 
would be left out.I would like to have an 
assurance from the hon. Minister that the biggest 
trade union would be given representation on the 
Wage Board. 

 

SHRI DIPANKAR MUKHERJEF: Madam, 
the hon. Minister has said about the N.T.C. 
He said that no unit would be privatised and 
no unit would be closed. Now, can he give the 
same assurance in respect of the engineering 
industry and the fertilizer and chemical 
industry which are under the consideration of 
the tripartite machinery ? 
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SHRI GURUDAS DAS GUPTA t Madam, I 
appreciate the concern he has expressed on 
unemployment, but will the Minister consider 
recommending to the Central Government that 
the ban on re--cruitment which is still 
persisting in many of the Central Government 
departments, railways and public sector 
undertakings should be withdrawan? That is 
No. 1. No. 2 : There is a serious complaint re-
garding the working of Employment Ex-
changes. According to the statistics given by 
the Employment Exchanges, the volume of 
unemployment has come down. Therefore, 
what steps would you like to take to improve 
the functioning of the Employment Exchanges 
in the country? 

SHRI E. BALANANDAN : The poinj is, 
we wanted an assurance from the Minister that 
before bringing any legislation on labour, he 
would have consultations with the trade 
unions. I hope he will consider that. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Mr. Minister, you 
quickly answer the questions so that I can 
adjourn the House for lunch. 

SHRI P. A. SANGMA: Madam, as far as 
the question of revision of wages of the 
agricultural labour is concerned, in the sphere 
of agriculture the Central Government is 
confined only to those areas which are owned 
by the Central Agricultural Universities and 
the labour are working on their farms. 
Otherwise, for the rest it is the State 
Governments. As far as the Central sphere is 
concerned, we have decided to increase the 
minimum wages. It has been notified for 
opinion—we are soliciting opinion—and, 
after that, we will follow the procedure. So, 
there is a proposal as far as that point is 
concerned. The second point is 
...(Interruptions)... 

SHRI V. NARAYANASAMY : He always 
forgets me and he forgets my points. 

SHRI P. A. SANGMA: I beg to differ from 
the hon.   Member. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): He never forgeU you! 

SHRI P. A. SANGMA: His contention is 
that Government has promised to constitute a 
Wage Board in one month. It was not so. What 
the Government has said on the floor of the 
Lok Sabha was that Government would take a 
final decision on the constitution of a Wage 
Board in one month. But we did it in one 
week— three weeks earlier than what we had 
promised. Now, as far as its constitution is 
concerned, we have to follow certain 
procedures. We have written immediately to 
the unions of the working journalists and the 
employers to give names to be represented on 
the Wage Board. We have a little problem 
about representation of members from the 
working journalists because, the Act provides, 
specifically, only for two representatives, 
whereas they have three important unions and 
all three wanted representation. We have to 
sort out that problem. And we are still waiting 
for the names from the employers' side. As 
soon as we get their names, we will proceed... 

SHRI V. NARAYANASAMY: Employers 
will never give. You know them. 
(Interruptions).,. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Let him finish. You 
can't go on continuously. 

SHRI V. NARAYANASAMY : The point 
is, when the Wage Board will be constituted, 
and Minister talks about procedures. It may 
take one year, it may take five years. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ) : He hasn't said that. 

SHRI V. NARAYANASAMY : The 
Minister says that as far as employers' 
representation is concerned, they have not 
sent the   names...(Interruptions)... 

SHRI P. A. SANGMA: Whenever I face a 
serious problem, I will request Mr. 
Narayanasamy to come to my rescue, and I 
am sure he will sort out all the problems !   ...   
(Interruptions)   ... 

To the question from Mr. Dipankar 
Mukherjee, the answer is "No". 

About the Ramanujam Committee, Mr. 
Mathur has dwelt elaborately on new labour 
legislations, and I am sorry I did 
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not touch the point I think I will combine this 
point with Mr. Balanandan's point because it 
is the same thing. We have actually taken a 
number of meetings on this issue with the 
trade unions. The entire proposed legislation 
is based on the Ramanujam Committee's 
recommendations. The Ramanujam 
Committee is a bipartite committee. It has two 
parts. One is amendment to the Trade Unions 
Act and the other is amendment to the 
Industrial Disputes Act. As far as the 
amendment to the Trade Unions Act is 
concerned, the Government has taken a final 
decision. I have given notice to the Secretary-
General of the Rajya Sabha for introduction 
of the amendment as far as the Trade Unions 
Act is concerned. As far as the Industrial 
Disputes Act is concerned, we are yet to 
discuss that with some more people. Let us 
see what happens about that. 

As far as the Trade Union Act is 
concerned, I do agree with the suggestion of 
Mr. Mathur that in future we must encourage 
a bipartite mechanism as against the present 
tripartite mechanism. 1 am with you. A new 
law, if and when it comes, will be... 

SHRI JAGDISH PRASAD MATHUR : 
Say "when". Don't say  "if". 

SHRI P.A. SANGMA : Okay, when. I 
withdraw the  word "if". 

As far as employment generation is 
concerned, Mr. Das Gupta asked for removal 
of the ban in recruitment. 

Unemployment problem is the biggest 
problem of the country. There has to be a 
national policy on that. The National 
Development Council had appointed a sub-
committee to go into it. I was a member of 
that committee. We discussed this problem. A 
report of the sub-committee was submitted to 
the National Development Council, and they 
have accepted our report. It contains the 
problems and the strategies for future. I don't 
want to go into the details. 

The Central Government, including the 
public sector, is not a very big employer. Out 
of 319 million workers in our country, the 
share of the State Governments the Central 
Government the Central njublic sector 
undertakings, the State 21—10 RSS(ND)/95 

public sector undertakings and the cor-
porations all combined, is just 19 million, 
while 300 million are employed by others. 

So, removal of the ban on recruitment is not 
going to solve the unemployment problem. 
The problem has to be looked at in totality. 

I do agree with the hon. Member that the 
role of employment exchange has to be 
redefined. I am personally reviewing this 
matter. I had discussions with the Member of 
the Planning Commission in charge of 
employment, and I am convinced that the role 
being played by the employment exchange 
now is not adequate and is not very relevant to 
the present situation. Therefore, their role has 
to be redefined. I am at it. 

Thank you, Madam Vice-Chairman. 

 

The House then adjourned for lunch at 
forty-seven minutes past one of the clock. 

The House reasesmbled after lunch at forty-
eight minutes past two of the clock, The Vice-
Chairman (SHRI MD. SALIM) in the Chair. 

SPECIAL   MENTIONS 

THE VICE CHAIRMAN (SHRI MD. 
SALIM) .' Now, we will take up Special 
Mentions. 

Developed   Countries,    Plea    for   Paying 
Lesser Compensation to the Soldiers of the 

Third World Countries Serving in U.N. 

Peace-Keeping Forces 

SHRI NILOTPAL BASU (West Bengal).: 
Mr. Vice-Chairman, Sir, through you, I would 
like to draw attention of this House to a very 
important matter which has been widely 
reported in the press. It has been reported that 
some of the developed countries have made a 
demand to the U.N. authorities that soldiers 
serving in the U.N. peacekeeping forces 
should    be meted out    a 


